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In addition, the Central Government is supplementing the efforts of States through various 

measures such as deployment of additional Central Security Forces for carrying out intensive counter 

insurgency operations and providing security for vulnerable installations and projects, based on 

threat assessment, sharing of intelligence, financial assistance for strengthening of the local Police 

Forces and intelligence under the Police modernization scheme, assistance for strengthening various 

aspects of security apparatus and other aspects of anti-militancy operations by way of 

reimbursement of Security Related Expenditure, raising of additional Forces in the form of India 

Reserve Battalions, etc. The Central Government is maintaining close and continuous coordination 

with the State Government on security related matters. 

3G mobile services vulnerable to technology related crimes 

*294. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the cyber experts have declared 3G mobile services to be more vulnerable in 

the world of technology related crimes; 

(b) if so, the details of views expressed by cyber experts on the 3G mobile services; 

(c) whether Government/various security/intelligence agencies are equipped to deal with 

such cyber crimes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS KAMAT): 

(a) and (b) Yes, Sir. As per available assessments from Technical/Security agencies, 3G mobile 

services are assessed to be more vulnerable to technology related crimes as 3G mobile services 

increase the use of data communication through the mobile phones besides the 'video calls' and the 

normal voice calls. As such, introduction of these services on mobile networks is likely to 

substantially increase the Internet usage by subscribers using mobile phones. This would include 

greater usage of chats, e.mails, VoIP services besides video calls. Further, in the case of internet 

services, while the internet facilities are available at selective points, in the case of 3G mobile 

services, it will be available on a much wider scale and with mobility. 
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(c) and (d) The technical capabilities of the security/intelligence/investigation agencies are 

continuously upgraded to deal with such evolving technology challenges. 

Increasing robbery/gang rape cases in the capital 

*295. SHRIMATI VASANTHI STANLEY: Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether it is a fact that cases of robbery/gang rape are on the increase in the National 

Capital of Delhi; 

(b) how many such cases have been reported during the last year; 

(c) how many cases have been solved so far; and 

(d) what steps are being taken to improve the surveillance and also punish the guilty on fast 

track to discourage such offenders? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLAY 

RAMACHANDRAN): (a) to (c) No, Sir. 94 cases of robbery and 5 cases of gang rape (i.e. rape 

committed by 2 or more accused persons) have been registered by the Delhi Police during the first 

two months of the current year as against 127 cases of robbery and 04 cases of gang rape during the 

corresponding period of the year 2010. Thus, there is a decline in the incidents of robberies this year 

in the National Capital of Delhi, whereas, the number of incidents of gang rape has remained almost 

same, as the last year. Out of the 94 cases of robbery, 71 cases (76%) have already been solved 

and all the 5 cases of gang rape this year have been solved. The details of Robbery & Gang rape 

cases registered and solved by Delhi Police during the year 2010, are given below: 

Details of cases registered and solved during the year, 2010 

Crime Head Cases registered Cases solved 

Robbery 599 533 

Rape (involving two or more accused) 49 47 

(d) Fast Track Courts have been established as per the recommendations of Eleventh 

Finance Commission, to expeditiously dispose of long pending cases in the Sessions Courts and 

long  pending  cases  of  undertrial  prisoners.  Delhi  Police has taken various initiatives for safety of  


